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MADHYA PRADESH ACT 

No. 21 oo 200S. 

Tim MADHYA PRADESH iNvrisTmENT rAciisrAttox ACT. 200S. 

thitteloat the styzent of the Goiania- 	he Nth Anita. 2008s amail neat publistnal in the 'Aladlca Pradesh 
G2Attlf (hatne•ordinanr, dated the 12th August. 2001.1 

An Act to provide for the. facilitation of new Investments In industrial and other projects by 
simplifying the regulatory framework, reducing procedural requirementLs and 
rationalising documentation and to provide fur friendly environment to ;Ill imitator in 
the State of Madhya Pradesh and matters connected therewith or I:with:null thereto. 

Be it znazied by the Niadhya Pradesh Legislature in the Fsliyininth yea tat :he Iteputlic of 
India as hallows :- 

Short title, extent 
and tuturavii. 1. (1) This Act may be called the Madhya Pradesh Investment Facilitation Act. 211OS 

It emends to whole or the Madhya Pradesh. 

It shall come into knee on such date as the Suite Government niry. h> nonueati 
appoint. 

2. In this Act, unless the COsital Otherwise requires.— 	• 

"Apex Level Committee" nicans,u Apex Level Invmunent Promotion Einpoweied 
Committee constituted by the State Govetninent under Section 3: 

"(:learances" means grant or issue of no-objection certificate, tette. of iillenl, 

allotments consents. approvals, permissions. n,listrations. chrollitienta. hi:tenses and 
the like by any competent authority or depertnicnt. in connection with the setting 
up of an industrial or commercial Or service sector undertaking iii the State of 
Madhya Pratlimb and shall include all such clearances required t... 	IIIK. h. 	I 01:1..111,,.! 

enmincnees commercial opt:ration: 

"Comp:ion authority" means any concerned department or aUlhalSed agency or 
the State Government, any statutory board. Corporation, local 	 Gram 
Panettayat. Municipality. Mainkipal Corporatin or Ilther I. cal body which ;lie 

enttusted wilt the powers and icspousibilities In grant or issue clearances: 

'Customized package" means package of nssistanee or facilities sanc.tioned 
the Apex Level Committee for the project of an inectilor in additon so the 
existing assistance or facilities available in Madhya Pradesh under Valinlit 

schemes; 

"Department" means any department of the Government or Madhya Pridesh: 

(0 	"District Level Committee" mean the District Level investment Pown 
Empowered Committee constituted by the Slate Government under Section 9. 

"District Thide and Industries Ce.rare" niesne the district entice of Me pepartment 
of Commerce, industry and Employment of the Govionntent of hltrilliya Ptadesh: 

"Entrepreneur" means a person or hotly of persons or a company ko.mr inainnty 
inv.:Anneal or containing illle102 ill all industrial tinknaking: 

0.) 



iverretrirleinit 

he 

gumbo 1r4o31. ft-the 12 mind 2008 	 982 (7) 

"Industrial policy" means the industtial policy or policies declared by the 

Government of NfruIlrya Pradesh or by the Government of India, as the case may 
be. for promotion of industrial. OIMilicitial and other related activities; 

"Industrial undertaking" means an undertaking engaged in manufacturing or 

processing or both or pcoviding service or doing any other business or commetcial 

activities as may be specified by the State Government or the Central 
Government: 

Oct 	"Industrial unit" means an undertaking which is engaged in manufacturing or 

processing or such activities which may be. registered under relevant Acts and 

rules of the Department of Commerce. Industry and Employment of the 
Government of Madhya Pradesh or Government of India: 

(l) 	"Investment" means fixed carrierl investment by an investor in industry or service 
or infrastructure or commercial project; 

(n) 	"Investor" TOME a person. firm, company or institution who propteres to invest 
in the State of Madhya Pradesh: 

(to 	"Madhya Pradesh Trade and Investment Facilitation Corporation Limited 
(TKIFAC)" means the agency established for effective implementation of Single 
Window (Clearance) System, having headquaner at Bhopal; 

(0) 	"Nodal Agency" means the agency•notified at the State level or at the District 
Level under Scaion, 12; 

(P) 	"Project" means an undertaking with proposed investment for manufacturing Cr 
iwoccssing or both or providing service or doing any other business or comtnacial 

activity in the State as may be. specified by the State Government or an calming 

unit undertaking its expansion or diversification or modernization; 

(tit 	"Single Window (Clearance) System" means a mechanism or system established 

by the. Slate Government, under which applications are received. csarnined. 

processed and approvals are issued in a unified manner from and through the 

agis of a single designated agency to facilitate speedy clearances for investment 
pn green's. 

3, (I) The State Government tnay. by notification. constitute an Apex Level Investment 

intanicaion.Empowered Committee consisting of such members as may be specified therein. 

The Apex Level Committee shall examine and consider the proposals received from any 
entopreneut telnting ii. industrial and tuber projects to be set up in the Staterhaving such financial 
limit as may he notified by the Slate Government from time to lime. 

The members of the Apex Level Committee shall pakmally attend its meeting and in 
cast a menther is tumble to. attend. he shall depute a Senior Leal Officer to attend the meeting 
with a written authorisation to lake appropriate decisions in the meeting. 

4. (I) The Apes Level exam:Mike shall nie.et at least onoe in every two month!: and at such 
place and shall adopt such procedure to transact its business as it may decide. 

The Apex Level Committee shall examine the proposals for the setting up of any porject 

Et industrial undertaking. which arc submitted before it and shall take appropriate decisions. 
inciuding sanction of customized packages on such proposals and may call the investor and 
concerned departments or authorities to present their case before h. 

The Apex Level Committee may also consider matters related to it by the State Level 
Committee and take appropriate decisions. 

Ppm twool 
mem Priiinotton 
Empowered 
Consignee. 

Ituoctiom of Apr% 
Unit Commtilim 
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Puna el am apn 	5. ) The Apex Level Committee shall he the final authority Ill granting approvals fur :he 
End Conuninte. 	

projects placed before it and shall have all the powers at par with the Economic Affairs Committee 
of the-State Cabinet and Apex Level Com:Maw may consider granting a arstornized package on 
a proposal. keeping in view the nature and requirements of the moposal made by an investor. 

(2) Decisions taken by the Apex Level Committee shall he binding on all Government 
Departments or authorities and such departments or authorities shall issue requisite clearances and 
permissions within the stipulaied-time. limit : 

Provided that the relevant protisions of the applicable Acts and Rules or the State 
Government or Central Government arc complied with by the investor. 

6. (I) The State Government may: by notification constitute a State Level Investment 
Promotion Empowered Committee consisting of such (persons as may be specified therein 

(2) A member of the-State Level Committee shall personally attend its meeting and in ease 
he is unable to attend...he may depute a Senior Level Officer with a written authorisation in take 
appropriate decision in the meeting. 

rtnielkin% of Stair 	1. 0) The State Levd Committee shall InCll at least once in every two months and at such 

The State Level Committee shaltconsider and examine the poposals brought before it 
for the setting up of industrial undertakings or projects with investment of such financial limit as 
may be notified by the State Government from time to lime and shall take appropriate decisions. 

The State Level Committee shall consider and decide the minas feinted to it by the 
District Level Committee. 
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8. (I) The State Level Committee shall be authceised to giant clearances to the proposals 
submitted before it with investment of financial limits notified by the State Government 

The decisions taken by the. State Level Committee shall be binding on the concerned 
departments or authorities or agencies and such departments or authorities shall issue the required 
clearances as approved Try the State Level Committee within the stipulated time limit : 

Provided that the investor has complied with the provisionstif Me relevant Ad:. :Ind Rules 
of the State Government or the Central Government applicable at that time. 

Tue State Level Committee. may refer the proposals of investment exceeding its 
juristliaion to the Apex Level Committee for consideration ill appropriate cases. 

9. (.1) The State Government may. by notification. constitute a District Level Investment 
Promotion Empowered Committee consisting of such members no may be specified therein 

• 
(2) A member of the fliszricl I zee, Committee shall attend, pessonally and M ease he is 

male to attend the meeting, he may depute a Senior Level Officer with written aelln,4iNalian an 
take appropriate decision in the min:IMF;  

10. (1) The District Level Committee shall meet at such time and such place and shall 
adopt such procedures to transact its business as may be presthibed. 

(2) The District Level Committee shall eons-1dd and examine the pi Op h brought hank! 
It En the setting up or any project or industrial unit with investment of such finals 	limits as 
may he 'unified by the State Government within the co:tonal distrirt and shall tit.: appairniate 
decisions, which shall be communicated to the investors and I hi' atp.1111111'11“ :It 
authentic-N. comma 
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01 The concerned District Trade and Industry Centre under the Department of Commerce. 
Industry,  and Employment. Government of Madhya Pradesh shall function as the Secretariat and 
Nodal Agency for the District Level Committee. 

II. (I) The District Level Committee shall be authorised for granting clearances and ammrding 
approvals for the investment proposals up to the financial units notified by the State Government. 

(2) The decisions taken by the District Level Committee shall be binding on the departments 
or authorities concerned at the district level mid such depanments or authorities shall issue the 
required clearances within the stipulated time limit. subject to compliance by investors of the 
provisions of the applicable Central or State Acts and the ndes thereunder. 

12. For the proper funaioning and working of the Apex Level Committee, State Level NU•34 4CM:11S. 
Committee and District Level Committee, the State-Government may. by order, appoint the agency' 
shown against each ennunittee in the Table below or any other agency as the Nodal Agency in 
respect of thecommittee concerned:— 

TABLE 

P 	r r• of the 
Morin Iced 
Cuounitt 

Committee 

Apes Level Committee 

State Level Committee 

District Level Committee 

Nodal Agency 

Madhya Pradesh Trade and Investment 
Facilitation Corporation Ltd.. Bhopal. 

District Trade and Industry Centre of the 
contorted District. 

13. The Nodal Agency at the Statelevel 

carry out investment facilitation activities by extending assistance to investors; 

function as the Secretariat for the Apex and State Level Commute: 

co-ordinate and follow up with the concerned departments for obtaining the 
sanction or approvals required for the setting up of the raja or industrial 
underlaid cgs: 

prepare information regarding rules and procedures and application furrov etc. and 
make them available to the enuepreneurs; 

receive from investors or entrepieneurs the combined application forms and 
forward the same to the coneerned departments or agencies for getting clearances 
Or approvals in the stipulated time limit. 

14. The functions of the. District Level Nodal Agency shall lee as follows :— 

to carry out investment promotional activities in the district: 

to guide and assist ectuerneneurs in investment and in setting up their Projects 
or industrial units in the district; 

to issue application forms meant for various clearances to the entrepreneurs and 
also to remisc the fined up forms from them and to facilitate required clearances 
from the depanments and authorities within the stipulated time: 

(is) 	to promote Secretarial service to the District Level Committee; 

runctiom of Slate 
Level 	Nodal 
Agent". 

rune-lien of the 
tphtr lei 	Leo el 
Nods Agency. 
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Conanntd appli• 	IS. The State Government may present*: combined application form for the use of 
(Aim room 

entrepreneurs whose projects are in be submitted in the Apex Level or State Leeel ort flistriel 

Level Committee. in lien of the existing forms prescribed under applicable Acts or rules of the 

State Government and the application room under Central Governments Acts PC ittic.. may he 

incorporated as such in the combined application form and the Combined application form Shall 

be issued for obtaining necessary approvals moulted hunt the Slate Government Departments Or 

all its agencies or agencies of the Central Government and all Mc departments or .inthorities 

concerned of the State CmVelment shall accept such combined application form for pro‘cssing 

and issue of required clearances. 

&if CentNunn (I) rvery investor or entrepreneur shall furnish -Self Catilicaition-  at the time of 

submitting the duly completed combined application loon and thereafter once in a year to the 

Nodal Agency undeitaking that he shall comply with the applicable provisioih of ides:int Acts 

and rules (11:Ple MeltHilda-  and the undertaking stall be Itirtiislied in such 1. cmnia;, be 

pit-scribed. 

(2) Ilte 'self certification furnished by the entrepreneur shall be accepted by the &pa/talent; 

and authoritic.s for the purpose of issuing and glatiling clearances and giving other benefits to the 

entrepreneurs. 

The State Government in the Department of Commerce. Industry and limploymem. in 

consultation with the concerned department. may piacribe time limit Inc processing and disposal 

of application in respect of clearances or appmvals or permissions etc. 

IS. (I) Any entrepreneur, who fails to comply with the conditions or. Or the undertaking in 

the self certification given to the Nodal Agency or the other department Of ttUthimilick stall. on 

conviction. he punishable with fine which may extend to live thousand rupees for the first ottenee 

and for the second or subsequent offence with fine which may extend to ten 1110033Pd rupees. 

(2) No Court shall take congnironce of any offence wider sub•section 	incepr sod, die 

previous sanction of the Stare Government. 

10. Notwithstanding any Ming contained in any law for the time being in fors e. on son or 

Criminal proceedings skill lie against the Chairperson or other members of Apes 1.e-el or State 

level or Dis.teiet Level Committee or any employee of such cfnuininee ix Ni!dal kolal. In ;nivel 

of anything which is in good (aid, done or intcrid,:d to be done under this MI Of any rule made 

dtticurldta`. 	, 

20. (I) The State Government may. by notification. subject to pet:sit-41c puhlt:,:lian. make 

rules to carry nut the purposes of this Act. 

(2) Every mule made under this Act till be laid, as soon as may be after it is made. IlotitlIC 

the State Legislature. while it is in Session. 

roner to ICITIO,C 	21. If any difficulty arises in givint effect to the ItiON'hitlitS of this Act. he State (1-x.ertuilent 

may. by oder, not inconsistent with the provisions of this Act. remove the difficulty 

tholl for 
proCtisiity 	of 
application. 
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GOVERNMENT OF MADHYA PRADESH 
COMMERCE INDUSTRY AND EMPLOYMENT DEPARTMENT 

MANTRALAYA, BHOPAL 

NOTIFICATION 

No. F.20-02/03//13-Xi 	 Bhopal. dated:- 	3 , . I • 09 

In exercise of the powers conferred by sub-section (3) of section 1 of the Madhya 

Pradesh InVei.orhEint Facilitation Act, 2008 (No.21 of 2008), the State Government, •hereby, 

appoints the 1st February. 2009 as the date on which the said Act shall cdme'into force. 

BY ORDER AND THE NAME OF THE 
GOVERNER OF MADHY PRADESH 

( M. S. SOLANKI ) 
DEPUTY SECRETARY 

GOVERNMENT OF MADHYA PRADESH 
.COMMERCE, INDUSTRY & EMPLOYMENT 

DEPARTMENT 
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